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Shri Titus Banjamins ,
s/o Shri Benjamin Singh,
r/o K-i, Ashra i Road, , . -i
Narsla, De Ihi. ®.. .,. nc

By Advcx:ate Shri Bisaria»

Versus

Director of Education,
Govt, of KCT,
Old Secretariat, - 4^4

Re s p onde rit

^ By Advocate Shri Vijay Pandit a »

•T U D G M E N T (kBAl..)

In this application, Shri Titus

EJenjamin, Retired Teacher, M.t. Gout, Soys senior-
Secondary School, Mai^la, I^lhi has prayed for

settlement of all retireiBent benefils al^g

with IS:^ interest till the date of payment1

2$ The applicant states that he retired on
op,-^2.'94 but his retirement dues have not yet be-in

paid,.'

3. I have heard Shri Bisarjafor the applic-.n.

and Shri Vijay Pandit a for the respondentsy

4^-' It appears that inspite of several

opportunities being given to the respondents mr

have not filed their reply,

5^ It is not disputed that the .applicant has

not been paid the retirement dyes. Under the

circumstances, this application Is disposed ot -ath
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't

a direction to pay the applicant all the roti it.

benefits which are admissible to him within a

period of six weeks from the date of receipt of a

copy of this judgment! The respondents will also oay

interest to the aDplicant at the rate of 10^ ppa^

from the date of his retirement^, to the date of

oayment in respect of admissible ratiral benefits^

subject to the applicant himself having submitted

his pension form duly filled in and fulfilled all

other required formalities as prescribed under

rules within tiraei In case, the retiraX benefits
\

are not paid to the aoolicant within the orescribed

date, the respondents are further called upfxi to

pay interest at the consolidated sum at the rate

of 15>a pyal fron the date as prescribed above

till the date of actual payment, fo costs!
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